[ 19 December, 2023 ]

DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu):Sir, | also associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.
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Need to provide age relaxation and fee concession to aspirants of Economically
Weaker Sections for applying to various Government jobs
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SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | associate myself with
the issue raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUJEET KUMAR (Qdisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the issue raised by the hon. Member.

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.
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Need to set up specialized Medical Tribunal to deal with medical disputes

DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, Article 323 (B) of the Indian
Constitution deals with the establishment of tribunals for other matters and Article 323
(A) of the Indian Constitution deals with the administrative tribunals. Many cases are
emerging in the medical sector which need quick reddressel.There are a lot of
medical issues that happen in hospitals, clinics and also the offences done by the
medical practitioners. In India, there are many tribunals for solving the cases on
particular organizations or institutions, but there is no tribunal for medical offences.
Till today, the offences that take place in the medical sectors will ultimately go to the



